
OA-151/2002

Ne» Delhi this the 26th day of September, 2002
Hon'ble Dr. A. VedavaI II, Member(J)

1. Labh Singh,
S/o Achhra Singh.
R/o H. 11-203 Madangir
New Delhi. '

2. Harminder Singh,
S/o Sh. Kama i I Singh.

H,11, 203. Madangir
New De «h f.

3- Kulwant Singh,
S/o Dhani Singh,
R/o H.11, 203 Madangir
New DeIh i. '

4- Ajit Singh,
S/o Bhagar Singh,

H.11 203 Madangir
New DeIh i.

5. Avtar Singh,
S/o Labh Sinah.
R/o H-11 203^Madangir
New DeIh i.

6. Avtar Singh,
S/o Kuldeep Singh,
R/o G.11 203 Madangir.

^ New Delhi.

7.

2.

BaI winder Singh,
S/o Ba!dev Singh,
R/o H 11 203 Madangir,
New De i h i .

8. Kapoor Singh,
S/o Amarjeet Singh,
R/o H 11 203 Madangir
New DeIh i. ' . ,

• •- • App!I cants

^IdCSe) '̂ Rani Chhabra.
Versus

1• Un ion of India,
through its Secretary.
Ministry of Communication,
Department of TeIecom.mun icat ion
Sanchar Bhawan, New Delhi.

Chief Genera! ManagerCTelecom).
ueptt. of Telecommunications.
Punjab Division, Chandigarh. '



-2-

3. General Manager(Telecom),
Deptt. of Tetecommun)cations,
Nee I a Bhawan,
Pat i a I a.

4. Sub Divisional Officer(TeIegrah)
Deptt. of Telecommunications,
Mandi Govindgarh,
Pa t i a!a. Respondents

71

(through Sh. Y.S. Chauhan, proxy for Sh. M.M. Sudan,
Sr. Standing Counsel)

Order (oral)
Dr. A. VedavaMi, Member(.J)

Learned proxy counsel for applicants' counsel

seeks permission to withdraw this OA with liberty to

approach the appropriate forum. Permission granted. OA

is dismissed as withdrawn with liberty to approach the

appropriate forum, if so advised, in accordance with law.

/vv/

(Dr. A. Vedav/a »! i )
Member(J)


